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SHRI M. P. BHARGAVA: May I know 

whether the hon. Mhrster i» aware of any 
other case besides this case cf Personnel 
Officers where demobilised Defence 
Service personnel are awaiting, decision 
on their seniority claims and fixation of 
the grades of pay? 

SHRI RAM SUBHAG SINGH: I 
require notice about that because that is 
not covered by this question. 

 
^PAYMENT OP    PROVIDENT FUND    TO* EX-

EMPLOYEES OF THE LEW. LTDJ 
,4qq   f SHRI D. THENGARI: \SHRI G. K. 
KAPOOR; Will the Minister of 
INDUSTRY   AMD. SUPPLY be pleased to 
state: 

tThe question was actually asked on the 
floor of the House by Shri D. Thengari. 

t[   ] English- translation. 
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(a) wnetner it is a lact tnat tne 

amounts of Provident Fund have not co 
far been paid to those employees of the 
India Electric Works Ltd., who resigned 
their services during the year 19S1 or 
thereafter, although they had submitted 
written applications for the same; and 

(b) if so, what action is hieing taken 
to pay the due amounts tc the ex-
employees?] 

trTHE MINISTER OF HEAVY EN-

GINEERING AND INDUSTRY IN THE 
MINITRY OF INDUSTRY AND SUPPLY 
(SHRI T. N. SINGH): (a) and (b) Large 
arrears of Provident Fund payments had 
been left unpaid by the previous 
management. Provident Fund dues of 
employees who resigned their services 
during the year 1961 or thereafter, are 
being paid by M/s. India E'ectric Works 
Limited. Payment has already been maae 
in res* pe-t of 241 out of a total of 252 
claims preferred. So far as the subscribers 
covered by the Employees Provident 
Fund Act, 1952 are concerned no old 
claims are outstanding.] 

SHRI D. THENGARI: What is the total 
amount due from this company and 
whi"h still remains outstanding? 

t[ ] English translation. 

SHRI A. D. MANI: May I ask the 
Minister whether the Government have 
enquired from the concen-ad Provident 
Fund Commissioner why he did not take 
action against ; lis concern when it had 
failed to furni h proper accounts of the 
Provident Fund dues to the emp'oyees 
and whe» ther Government proposes to 
tak.) action under the Provident Funds 
Act against the former Manager and Di-
rectors of the Company? 

SHRI T. N. SINGH: Action wai taken 
by the concerned authorities in those days 
but then the persons concerned went to 
the H'gh Court and secured an injunction. 
After that, Government took over this 
concern in 1960. Since then every effort 
is being made to regularise the whole 
thing and deposit  as much  of     the 
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SHRI BIREN ROY: As the question 

involves the economics of this factory, 
has the Minister come to know that this 
factory, when it was in private hands, 
used to, with the same number of 
employees, manufacture more than even 
eight thousand fang a month whereas 
now, with an increase of more than thirty 
per.cent, in the expenditure, it is not 
manufacturing the same number of fans? 

SHRI T. N. SINGH: The affairs of the 
company in the economic sense were bad 
when Government were compelled to 
take it over. As a matter of fact, the 
company was on the point of being closed 
down and therefore, it will be wrong to 
say that it was in a very good condition 
economically at that time. As a matter of 
fact, if he wants further information on 
the economics of this company, a 
separate question may be put about it. 

SHRI BIREN ROY: The question has 
been answered in a different way. There 
were serious defalcations and thefts of 
materials supplied to the factory. These 
things were going on and that is why the 
factory went into disrepute and the 
Government took it aver.    That was a  
good  thing     but 

after the Government has taken it over, 
the question of economics haa not been 
gone into and the factory is not producing 
as much as it should. I want to know 
whether Government has enquired into 
this thing or not. 

SHRI T. N. SINGH: I can only say that 
the management has improved 
considerably with the result that we are 
now in a position to pay back ten 
thousand rupees per month of the 
outstanding Provident Fund dues. 

•500. [The questioner (Shri P. 
Thanulingam) was absent. For answer,  
Vide cols.  3228-29 infra.] 

DIFFERENT SCHEDULES FOR LOADING 
COAL IN BOX AND FOUR WHEELER 

WAGONS 

•501. SHRI M. P. BHARGAVA: Will 
the M:nister of RAILWAYB be pleased to 
state: 

(a) the reasons for having four 
different free loading schedules for 
loading of coal in box and four wheeler 
wagons; and 

(b) whether the different schedules do 
not descriminate between small and 
medium producers and their workers? 

THE MINISTER OF STATE IN THS 
MINISTRY OF RAILWAYS (SHRI RAM 
SUBHAG SINGH): (a) A more liberal scale 
of free time for loading of BOX wagons 
is allowed as this type of wagon is 
generally supplied in full or half block 
rakes not p'ecemeal due to sP^cial type of 
couplers fitted on BOX wagons. The four 
wheeler wagons on the other hand do not 
have to be supplied in full or half block 
rakes and are usually supplied piecemeal. 
Consequently, it does not require as 
liberal free time for loading. 

(b) No, Sir. 

SHRI M. P. BHARGAVA: What is the 
average capacity of the box and the four 
wheeler wagon and what is the normal 
loading time of the box wagon and of the 
four wheeler wagon? 

Provident Fund as possible by instal-
ments, both the backlog nnd the regular 
one. 


